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From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in> Thu, Mar 07, 2024 11:23 AM
Subject : ORDER passed in Original Application No. 179/2024 &2 attachments

To : Sh. RAJA CHATTERJEE Registrar <registrarngt-
kolkata@gov.in>, Judicial Section <ngtjudicial-
kolkata@gov.in>

Cc : npcb2@yahoo.com, DC Wokha <dcwok-ngl@nic.in>,
geominenaga@gmail.com, osdgmn@gmail.com

Reply To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Respected Sir/Madam,
I am directed to forward a copy of

the Order dated 29/02/2024 passed in Original Application No. 179/2024 News
item titled "Six workers killed in fire inside Nagaland rat-hole coal mine”

appearing in The Hindu Bureau date 27.01.2024 . for your kind perusal & necessary
action.

REGARDS
CONSULTANT (Judicial)
2 (N.G.T.)(P.B.) 8 New Delhi &

oy g, G 3008 Medivg
: Cos enbtinie coa] mine”

, SUO-Moto OA no 179 of 2024.pdf
959 KB

Six workers killed in fire inside Nagaland.pdf
= 185 KB
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI .

Original Application No. 179/2024

News item titled "Six workers Kkilled in fire inside Nagaland rat-hole coal
mine" appearing in The Hindu Bureau date 27.01.2024

Date of hearing: 29.02.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Respondent: Ms. K. Enatoli Sema, Adv. for Nagaland PCB
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1. This original application is regcls’tered suo-motu on the basis of the

news item titled "Six workers killed in fire inside Nagaland rat-hole
coal mine" published in “The Hindu Bureau” dated 27.01.2024. The
news item reveals that six workers have been killed and fau?{’éeﬁbﬁssiy
injured after a fire broke out in a rat-hole coal mine in Wokha district of

Nagaland. As per the said news item illegal rat-hole mining is in progress
S OIWAT AR RWRTTARPAUA- CHATRPRRSON
rampantly in the area concerned: Rat-hole mining entails' a tunnel big

enough for a mid-sized adult to crawl through, squat and extract coal

with a pickaxe.

" r o115 on the basie of the

2. Supreme Court of India vide order dated 03.07.2019 in C1v11 Appeal

No. 10720 of 2018 in the matter of State of Meghalaya Vs. All Dimasa

. vt The

Students Union, Dima Hasao Dist. Committee and Ors. has considered the
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issue of unregulated coal mining in the tribal areas of Meghalaya, which
» i wokha distriny ¢

has resulted in not only loss of lives but damage to the environment of
Y OYE 1 1T M7 YITea

the area.
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compliance of the environmental norms.

The Tribunal also by order dated 17.04.2014 in Original

Application No. 73/2014 and M.A No. 174/2014 in the matter of All
Dimasa Students Union Dima Hasao Dist. Committee Vs. State of
Meghalaya & Ors. had expressed that such rat-hole illegal and

unscientific mining can never be allowed in the interest of maintaining

2l

ecological balance of the country and safety of the employees. ‘If;.f\ivas ailso
noted that by such rat-hole mining neither the government nor the people’

are benefited but only the coal mafia derives the benefit.

The Tribunal in the above matter had held as under:-

“A reading of the said scientific study ‘made by ‘learned
Professor on the subject shows an alarming situation existing in the
State of Meghalaya especially in the Jaintia Hills wherein the rat-
hole mining has been in practice for a long time. We are of the
considered view that such illegal and unscientific method can never
be allowed in the interest of maintaining ecological balance of the
country and safety of the employees. It is also brought to the notice
this Tribunal that by such illegal mining of coal neither the
Government nor the people of the country are benefitted. Itis'only'the
coal mafias who are getting benefit by following this sort of illegal
activities. 7 he smplovees; It was also

We are of the considered view that this act should be
condemned and in any event such illegal activities are to be put to an
end and the State of Meghalaya should come forward with an
appropriate scheme and the statutory rules. Even though, in this
application the applicant has restricted himself in respect of rat-hole
mining operations in Jaintia Hills of the State of Meghalaya, we are
of the view that if in the entire State of Meghalaya such illegal and
unscientific operations of rat-hole mining are taking place, the same
shall also be put to an end in the interest of people of the areaand
also people working in the mines for their safety as also for the
protection of environment.

Accordingly, while admitting the application, we direct the
Chief Secretary, Government of Meghalaya and the Director General
of Police, State of Meghalaya to ensure that rat-hole mining/illegal
mining is stopped forthwith thought-out the State of Meghalaya and
any illegal transport of coal shall not take place until’ further orders
passed by this Tribunal. The' Director General<~of'Police,s State!‘of
Meghalaya is also directed to report to' this"Tribunaliraboutzthe
compliance of the order by the next date of hearing.”
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6. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2051

SCC Online SC 897. .
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7. In the circumstances of the case we implead the followin; as
respondents in the matter:
(@) Nagaland Pollution Control Board, through its Member
Secretary
(i) Deputy Commissioner/District Magistrate, Wokha
(iiiy Directorate General of Mines Safety, through its Director
General ot “qunrepal
: Ay I g Qi b b tre reported wm J0%
8. Ms. K. Enatoli Sema, learned counsel accepts notice on behalf of
respondent no. 1 and seeks four weeks’ time to file the reply.

%

9. Let notice be issued to Respondents No. 2 and 3 to file their
¢ wieal Hoad throngh its Member
response atleast one week before the next date of hearing before the

appropriate bench of the Tribunal.

10. Since the matter relates to the Eastern Zonal Bench, Kolkata,
therefore, OA is transferred to the Eastern Zonal Bench for appropriate
further action. Office is directed to transfer the original record of the OA

to Eastern Zonal Bench, Kolkata. te v dce en hehalfof

11. List before Eastern Zone Bench at Kolkata on 30.04.2024.
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Prakash Shrivastava, CP
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Dr. A. Senthil Vel, EM

Dr: Afroz Ah;nad, ‘EM

- .

February 29, 2024
Original Application No. 179/2024 B ,
AS. ! s
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